
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

O r ig in a l  A p p l ic a t io n  No. 22 o f  2001

J a b a lp u r , t h is  the  7 th  day o f  A p r i l ,  2004

Hon*ble Mr, M ,P , S in g h , V ice  Chairman 
Hon*ble Mr, Madan Mohan, J u d i c ia l  Member

Govind Narayan A garw al,
Son o f  l a t e  S h r i sh a n k a r la l j i  A garw al, 
Aged abou t 52 y e a rs , F ire  
Engine D r iv e r , C en tra l 
P roo f E s ta b lis h m e n t, l t a r s i  
R e s id en t o f  Hause No.8 , M a lv iy a g a n j,
Pr a tappur ( Earabaiwale Ke C h a l l ) ,  
l t a r s i ,  D i s t r i c t  Hbshangabad,
M,P*

(By Advocate - None)

a p p l ic a n t

VERSUS

1 . Union o f  I n d i a ,
Through the  S e c re ta ry , M in is tr y  o f  
D efence , Government o f  I n d ia ,
Sena Bhawan, New D e lh i*

2 . D ir e c to ry  G e ne ra l,
Q u a l ity  A ssurance , M in is tr y  o f  
D efence (P ro d u c t io n ) ,  H-Block,
New D e lh i .

3 . Commandant, C e n tra l 
P roo f E s tab lish m en t 
( C *P*E .) l t a r s i .
D i s t r i c t  Hoshangabad,
M .P .

(By Advocate - S h r i P ,S hankaran )

RESPONDENTS

O R D E R  (ORAL)

By M*P. S in g h , V ice  Chairman -

By f i l i n g  t h is  OA, the  a p p l ic a n t  has sough t the  

fo l lo w in g  m ain r e l i e f s  :-

“ (b )  to  h o ld  the  e n t ir e  d is c ip l i n a r y  proceed ings
i n i t i a t e d  v id e  charge-sheet Annexure-a-1 
as v o id  i l l e g a l ,  m a ia f id e , a r b i t r a r y  and 
unreasonab le  and im proper*

(c )  to  is s u e  a w r i t  o f  c e r t io r a r i  quash ing
the  impugned o rders  d a te d  31 ,7 ,2000  
Annexure-a-7 and 25.10 .2000 Annexure-A-11 
as v o id ,  i l l e g a l ,  a r b i t r a r y  and m a ia f id e  
and v io l a t i v e  o f  the  a p p l ic a n t ’ s fundamental 
r ig h t s  guaran teed  by the  C o n s t it u t io n  o f 
I n d i a .



(d )  to  is s u e  a w r i t  o f  maiidaraus to  the
responden ts  d ir e c t in g  them to  im m edia te ly  
r e in s t a t e  th e  a p p l ic a n t  i n  s e rv ic e  on 
the  p o s t on w h ich  he was w orking be fo re  
im p o s it io n  o f p e n a lty  o f  com pulsory 
r e t ir e m e n t w ith  a l l  co n se q u e n tia l benefits- 
o f  pay . f i x a t i o n  o f pay* in c re m e n ts , 
a r re a rs  o f  pay , s e n io r i t y ,  p rom o tion  e t c ‘<51

2 . The b r i e f  fa c ts  o f  th e  case are t h a t  the

a p p l ic a n t  was w orking as F ire  Engine D r iv e r  i n  C e n tra l

P roo f E s ta b lis h m e n t, I t a r s i .  He was is s u e d  a memorandum

o f  charges under Rule 14 o f  the  CCS (CCA) Ru les 1965,

v id e  o rde r  d a te d  20*2.1999, and he wai p la c e d  under

suspens ion  from  se rv ic e  v id e  o rde r d a te d  13*3*1999* An

e nq u iry  o f f i c e r  was ap po in te d  to  in v e s t ig a te  th e  charges

le v e l le d  a g a in s t  the a p p l ic a n t*  The e nq u iry  o f f i c e r

has conc luded  the  e n q u iry  and the  charges le v e l le d  a g a in s t

the  a p p l ic a n t  were proved excep t a r t ic a le - 'o f  charge

1 (d ) w hich was w ithdraw n by PQ d u r in g  th e  e n q u iry .

A copy o f  the  e n q u iry  o f f i c e r  r e p o r t  was se n t to  the

a p p l ic a n t  who a ls o  su bm itte d  h is  defence a g a in s t  the

e nq u iry  re p o r t*  The d is c ip l i n a r y  a u th o r ity  has taken

in t o  c o n s id e ra t io n  th e  defence s ta tem en t o f  the  a p p l ic a n t

and f in d in g s  o f  the  enqu iry  o f f i c e r  and th e r e a f te r

has imposed the  p e n a lty  o f  com pulsory r e t ir e m e n t  from

se rv ice  on th e  a p p lic a n t*  Then the  a p p l ic a n t  has .v.a-.

approached th e  T r ib u na l by f i l i n g  the  OA No. 806/2000*

The T r ib u n a l ' has disposed o fo th e  s a id  OA w ith  a d ir e c t io n

to  the  a p p l ic a n t  to  send:.a copy o f  the  appea l a lo ng w ith  

T r ib u n a l1 s
a copy o f  ik fcs /o rder to  th e  responden t No*2 to  dec ide  

th e  appea l*  The a p p e lla te  a u th o r i t y  has r e je c te d  the 

appeal o f  the  a p p l ic a n t  v id e  o rder d a te d  25*10*2000. 

A ggrieved by t h i s ,  the a p p l ic a n t  has f i l e d  t h i s  OA 

c la im in g  the  a fo re s a id  r e l i e f s .



3* None i s  p re se n t on b e h a lf  o f  the  a p p lic a n t*

S in ce , i t  i s  an o ld  m a tte r  o f  th e  year 2001. We are

d is p o s in g  o f  t h is  OA by in v o k in g  the  p ro v is io n s  o f
(p rocedure )

r u le  15 o f  c e n t r a l A d m in is tr a t iv e  T r ib u n a l^R u le s , 1987*

4* Heard th e  le a rn e d  counse l fo r  the  responden ts

and perused  the  p le a d in g s  and reco rds*

% 3 t
i

5* We have cons id e red  the  p le a d in g s  made by the

that
a p p l ic a n t  and responden ts  and we f i n d  / in  t h is  case 

< the  charges a g a in s t  the  a p p l ic a n t  were p ro v e d ,,

whereas the  a p p l ic a n t  has s ta te d  t h a t  charges le v e l le d
has

a g a in s t  h im  were n o t  proved  and h e / fu r th e r  s ta te d

the re  was no a p p l ic a t io n  o f  m ind by th e  a p p e lla te

a u th o r ity  w h ile  c o n s id e r in g  h is  appea l*  We a ls o  f in d

th a t  charges.1, a g a in s t  th e  a p p l ic a n t  were proved and

he has g iven  an o p p o r tu n ity  o f  h e a r in g  and a ls o  p rov ided

a copy o f  th e  e n q u iry  r e p o r t  to  subm it h is  r e p re s e n ta t io n .

Thus, the  p r in c ip le s  o f  n a tu r a l  ju s t ic e  had been fo llo w e d

by the  re spo nden ts . I t  i s  w e ll s e t t le d  p r o p o s it io n  o f  
th a t

law ,/ the  T r ib u n a l canno t re a p p ra is e  the  ev idence and a ls o  

canno t go in t o  the  quantum o f  punish*-mfcnt*

6 . For the  reasons reco rded  above, we do n o t  f in d

any ground to  in t e r f e r e  w ith  th e  order* <fif th e  d is c ip l in a r y  

a u th o r ity  and a p p e lla te  a u th o r ity *  T he re fo re , the  OA 

i s  b e r e f t  o f  m e r its  and a c c o rd in g ly , i t  i s  d ism is se d .

No cos t s .

(Madan Mohan) (M .P . Si'nt^n)
J u d ic ia l  Member V ice  Chairman
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